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No.\Qf the Registry 	 Date 	
Order of the Tribunal 

27901,2003i Present: The Ro&ble M, 
Justice 1 	 D • N. Chohury, Vice- 

Chairman. 

The Eonle Mr. S.K.Kajra tt 	 I 	Administrative Mber. 

7'1 I 	heard Mr. S.j, learned 
-- -. 

	 I Sr. counsej for the a ppl cant. 
Issue notice to show 

cause as to why the Contempt procee 

	

f 	 I ding shaU not be initiated. 

List on 27.2.2003 for orders.  

	

- 4 	I Member 	 ViceChajrpan 

jyy- 	mb 
27.2.2003 1 	Mr. A.eb lOt, Ióarneu Sr. - 

C.G.S.C. has entred appearanøe on 
beh&Lf.of the respondent No3 and 
prayed for time to file reply. List 

(on 28.3.2003 for orders. The other 
respondents may also file reply, if 

c/o4 Jedm 	
any, within the aforesaid period. 

v(0 
Vic~Zh~airman 

" 	 mb 
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28.3.2003 	On the prayer of'Mr. A. Deb Roy, 

further four weeks time is allowed 

to the respondents to file reply. 

List on 2.5.2003 for orders. 

M euber 	 ' lain 
mb 

2.5.2003 	Heard Mr. S. Au, learned Sr. 

counsel for the applicant and also Mr. 

A. Deb Roy, learned Sr. C.G.S.C. for 
the respondants at length. 

Put up the matter again On 

23.6.2003 for orders. On that day, the 

resondent No.1 is ordered to appear 

in person. 

Vice-Chairman 

- 	

: 	
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C.p. 1/2003 

)fthee1stryf 	Dat. 

:° 	° 	 una 

.123.6.2003 Heard 	All, learndSr . 
counsel for the applicant and also 
A. Deb Roy, learned Sr. C.G.S.c. for 
the respondents. 	Ashok Datt, 

iUndeSecreta±y, Govt. of India,. 
• Cental water Commission, Sea Bhawan 
is also present in Court. 

• Perused the order passed by 
this Tribunal in O.A. 283/2001 dated 

• 
1 

 18.4.2002 0 ' By the aforesaid order 
certain directions were issued to• he 

,re$pofldents for consideration the case 
tof the applicants for l thier prOrnotjon 
•al prospects. 

• 	 The under Secretary, Govt. of 
India, Central water Comthissjon Sri 
Ashok Datt was present today and 

'submitted an affidavit on behalf of 

'the respondents narrating the facts. 

Upon hearing learned counsel 
for the parties and On'coflsjderatjon 
of materials on record I donôt fInd 
any scope for continuance of the 

proceeding. , contempt 

1v. S. All, 	learnedSr. counsel 
'appearing on behalf of the applicants 

stated that while passing the order 

dated 25.9.2002 the.respondent No.1 
,acted in wilful disregard of the 
: directions issued in the O.A. I have 
also perusedthe order which indicated 

that the case of the applicants were 
reviewed and considered, however, in' 

:the abseflce: of vacancy none of the 
;aPplicants could be promoted. The 

' :Tribunal in its order directed the 

respondents to consider the .ase of 
1 the applicants. it 	thereby directed ". 
the respondents to exercise its 
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oe Orders of theTriEuaY 

1  discretion and consider tho case 
• i of the applicant and take a decij- 

on. Such decision may not be 
correct in the eye of the Tribunal. 

: ' If the exercise of the discretionaryl 
power is unlawful it may be subject 

• 	to judicial review,. But under no 
/ circumstances such actions can be 

 labelled as 	contrnelious. To attract 
contempt the act alleged must bear 

the attribute of wilful defiance o ' 

the order. No such aàt is discernj_ 
.' 

ble warranting a contempt Proceeding 
The c:.P, thus stands dismissed. 

Viceajrn 
mb 

I, 
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• 	 IN THE CENTRAL ADMILnISTRiTIVE TRIBUNAL GAUETI BENCH 
AT GTJWAHATI. 

• 	
Contempt Petition No._ 	12002. 

IILThE MATTER OF :- 

A contempt petition under section 

12 of the Contpt of Courts Act, 

1971. 

-ATID- 

I N THE MTTER OF :- 

Judgment and order cit. 18.4.2002 

passed by the Hori'ble Central 

Administrative Tribunal, Gaihati 

Bench In O.A. No.2820O1, 

-AND - 

111 TIlE MATTER O 	; 

Sri Swapari Biswqs, Gauge 	- 

Reader, Site No.43, Central 

Water ComiI.ssiori, P.O. 530 

Naga, T3elonia, TripuraSbuth). 

sri Rabixdra Sinha, Gauge 

Reader, Meghna Division No.11, 

C.W.C., Nayapara, Dharinagar, 

Tripu.ra (North). 

Sri P.R. Ghosh Adhikari, 

Gauge Reader, Meghna Divisiofl, 

C.W.C., Link Road, Silchar-6, 

Dist. Cachar, Assam. 

Contd.... .2 
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- 	
4. Subir Dhar, Gauge Reader, 

Site No.54, C.W.C. P.O. - 

Kallashahar, 1'1pura (Nrth). 

5. Fanindra Ku.rnar Nath, Gauge 

Reader,, Site No.53, C.W.C., 

Natun Bazar, Tripura (North). 

S • • • • • 

-Versus- 

1. Ashok Datt, Under Secretary, 

Govt. of India, Central Water 

Commission Sewa Bhawan, 

Room 116.310( 5), R. K. Param, / 

New Delhj-66, 

2, A.K.. Kharl, .Superinter1dirig 

Engineer, Meghna Circle, Central 

Water Ccmnssion, 145 Panchayat 

Road, Silchar-4, Cachar, Assam. 

3. Kail Ku.rang1d, 

Executive Engineer, Meghna 

Division, Central Water Commission, 

LIflk Rbad, Silchar-6, Assam. 

I... Co ntemners  

The hiuflle Petition of the petitioners 

aboie-nanied, 

MO ST RESPECTFULLY SliE1ETH: - 

1. 	That your petitioners as aplicants filed O.A. 

110.283/2001 praying for giving direction to the respondents/ 

Conteners to prote them from the postof Gauge Reader to 

Contcl,..,.,.2 
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the post of Ferro Printers with pay scale of fts.975/- 

to Rs.1540/- with effect from 30.8.86, ji to redesignate 

the applicants/petitioners as Draftsman with effect from 

• 	 9.11.87 with pay sacle of Ps.i20/- to Rs.20/- w.e.f..May,]-99 3 , 

iii) to pronte the aolicants/petitioflers from Draftsfl11 

Grade-IH to Draftsnun Grade-Il w. e.f. May, 1996 as they 

have coieted 12 years of service on that day with pay 

scale of E.4500/- to Rs.700/-, iv) to pay arrears - of pay 

w,e.f. 20.8.86 to 8.11.87 in the scale of as.1200/- to 2340/-, 

v) to pay the arrear pay scale of .4500/- to R.7000/-

w.e.f.ay 2 1996. 

That the case was contested by the respondents 

and the Hen' ble Tribunal after hearing both sides In details 

was pleased to allow 0.1k. No.283/2001 with a direction to 

the respondents/contemners to consider the case of the 

petitioners/applicants for their proition as indicated jfl 

judgement & crder dated 18.4.2002 as per law within 3 months 

from the date of receipt of the order. 

Are,ire-1 is the photocopy of the 

judgment and order dated 18.4.22 

pass-ed by the Ifl'ble Tribunal in 

0.1k. No.283/2301, 

That after the judgebat was delivered the copy 

of the same was sent to all the respondents/contemners and 

the petioner No.1 SrI Swapan Blswas also submitted a 

representation befcre the Executive Engineer, Megbna DIvision 

C.W.C., Sllchar, Assam praying for impleintIng the judgment 

and crder dated 18.4.2302 on 30.8.2302. But uptil now no 

action was taken by the Gonteers. 	 - 

Contd.. • 
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Anrexire-2 is the photocopy of the 

re'esentatiol1 dated 30.8.02 submitted 

by the petitiofler No.1 SriSw a BiswaS 

before the Executive Engineer, Meghfla 

Division, GWC j  Link Road, Silchar-6 2 ASsam' 

Conternner 11o.3. 

That It may be mentioned in this connection 

that the Hon'ble Triburial was pleased to grant 3 months 

time to give all the relIeves granted by the Hon'ble 

Tribunal from the date of rec.pt of the jngmeflt and 

order.. 

That the 	tItioflers beg to state that Instead 

of grantIng reliefs to the Detitioners as per directIon 

of the Hon'blefrlbuflai in Its judgment passed in O.A. 

rTo.283/301 on 18.4.2302 the Under Secretary, Govt.of India, 

Coritener N6.1 has written a letter dated 25.9.02 stating 

that a prposa1 for proitiofl to Officers to the post of 

Ferro. printers In the feeder gralés of Group-D staff was 

considered by a RevIew DPC held on .10.98 to fill up 

7 vacancIes for the wiod of 986-1994 under 25 promotiot 

quota provided under the then existing recruitment Rules 

for promotIon of Group-L staff for the p t of Ferro 

jnters.L The authority responsible for Implementation of 

C1T order in O.A. N.283/20Ql has reviewed and reconsidered 

the promotion cases of the $itioners as per theproisiors 

contained in the then Recruitment Rules of the erstwhile 

post of Ferro Printers. However,, in the absence of vacancy 

none of the applicants/Petitioners cafl be promoted. 

In fact, the contemners have deliberately did not 

promcLe the petitioners and other reliefs granted to them 

Cofltd.' • 
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by the HonibieTribunal  and judgment and direction has been 

completely refused. This has been done by ,  the conterners 

wilfully and deliberately thereby they have violated the 

clear and clean judgnt passed by the Hon'ble Tribunal in 

favour of the petitioners/applicants and therebr they have 

disobeyed the judgment and a'der passed by the Hon'ble 

Tribunal and to implement the same deliberately and hence 

they are liable to be punished for cotted contempt for 

the provisions of Section 12 of the Contempt of Curts Act. 

Anfleure-3 is the photocopy of the 

Said letter dated 25.9 .o2 contained 

in No .C-18014/l/2c)o l-Es tt . VIII/Estt. y 

1442 issued by the Under Seáretary, 

Govt.of India, CWC, New Delhi. 

That the contemners instead of implementing the 

judgment and direction given to them have deliberately 

igna ed to implement the same and they,  have referred only 

something in their lettex atAnnexure-3 which are no way 

reliefs in connection with this case because they are to 

implement the jment and der given by the Hon'ble Tribunal 

instead they have siply ignø ed and disobeyed the judgment 

and otler dated 18.4.02 passed by this Hon'ble Tribunal for 

which they are liable to be punished under section 12 of the 

Contempt of Courts Act. 

That this Mtition is filed bonaflcle and for the 

ends of justice. 

I 

Contd .......6 
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Laid dawn before this HonDbis  Tribunal fr willful 

nn compliance of Judgrnnt and order dated 1842002 ps5ed in 

a , ro. 283/200 1 . Therefore. the Hon'bls Tribunal would be 

pleased to imposed penalty upon the alleged Contemners for 

non - complianec of the Judgement and order dated 18-.4-2002 in 

Q,A FJu 283/2001 and further be pleased to pas 8  any other order/ 

orders as deem fit and proper 



I, Sbrl SwaDLr 131 ,sxat, Gauge Reader 

Son of Late S4, cti5nra Bit, ige1 ahot 	years, 

i•deLt of S1lcwr4, 	PO. 	ST3 rgar, 

Beloni,a Tripura (Soth, do eiey so3enir1i affr 

and Sztr as 1011os:.. 

.o. 

1.... 	That I aw, the pEtt5oner 3b,l of th 

accoay1i. ccntet pet11'1on ard: as such I •a iell 

co1erant with the facts arm clrc tacs of the case. 

I hiave been authorse$ to swcar thl S affjvjt on behalf 

of t 	.pet tjdrers also. 	 a 

That the ttereIit s ?ru5e jr, th 	affjavt 

cri ir 	 6 7 	 are trite 

to riy 	lge aci• tioe Im, 6 e 1i; par ranis &, 

rttr of rcco'-  d s are tr& to P,,iy 	fort10 cerived 

tteref rovn vyhich T believe to e true d tIe rests are my 

• huble subwd sVons nade before this Hor'hle Tribura1.A r., I 

Sign this afi'.v1t or th cuy o.Dee'2, 

Dépont. 
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CENTRAL 1\DMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.283.of 2fll. 

Date of Order : This the 18th  Day of 7pril, 2(1(12. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HON'BLE MR.K.K.SHARMA, ADMINISTRATIVE MEMBER. 

Sri Swapan Biswas, GaugeReader 
Site No.43, Central Water Commission 
P.0:- SBC Nagar, Belonia 
Tripura (South). 

Sri tabindra Sinha, Gauge Reader 
Meghna Sub-Division No.11, C.W.C. 
Nayapara, Dharmanagar 
Tripura (North). 

Sri P.R.Ghosh Adhikari, Gauge Reader 
Meghna Division, C.W.C. Link Road 
Silchar-6, Dist:- Cachar 
Assarn. 

Subir Dhar, Guage Reader 
Site No.54, C.W.C., P.O:- Kailashahar 
Tripura (North). 

Fanindra Kumar Nath, Guage Reader 
Site No.53, C.W.C. Natun Bazar 
Tripura (North). 	 . . . Applicants. 

By Sr. Advocate Mr.S.Ali & Ms. B.Seal. 

- Versus - 

1. The Union of India 
Represented by the Secrertary to the 

4, 	Govt. of India, Ministry of Water Resource 
J 	 Shram Shakti Bhawan 

Raf Marg, New Delhi-hO (101. 

- 	The Chairman 
(NER) 

Centrl Water Commission (NER) 

\t\\ 	 Jamir Mansion, Nongshillong 

c 	 shillong-14, Meghalaya. 

4. Seperintending Engineer, Meghna Circle 
Central Water Commission 
145 Panchàyat Road, Silchar-4 
Cachar, Assam. 

Contd. . 2 
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The Executive Engineer, Meghna Division 
Central Water Commission 
Link Road, 5ilchar-6 	 I 

Cachar, T\ssam. 	 . . . Respondents. 

By Mr.t.Deh Roy, r.C.G.S.C. 

0 R D E R 

CHOWDHURY J.(V.C.) 

The following are the reliefs sought for 

in this application under section 19 of the 

Administrative Tribunals Act, 

"i) 	to promote the applicants from Gauge 
Readers with effect from 30.8.86 to the 
post of Ferro Printers with pay scale of 

Rs.975-1540/- 

to redesignate the;.I'appliCaflts as 
Draftman with effect from 9.11.87 with 

0 	 ' 	 pay scale of s.l200-2fl4O/ 	with effect 

from May, 1993, as they have completed 9 
years of service in May, 1993. 

to promote the applicants from 
Draftman Grade-Ill to Draftsman Grade-Il 

( 	
with effect from May, 1996 as they have 	' 

7' 

	

	
completed 12 years of service on that day 
with pay scale of .4500-70flfl/ 

j, iv) to pay arrears of pay with effect 
from 30.8.86 to 8.11.87 in the scale of 

pay s.1200-2040/ 

v) 	to pay the arrears pay scale of 
Rs.4500-7000/ 	after setting , aside the 

• 	 impugned order; 

vt) to grant adequate costs of the case; 

vii) any other relief/reliefs as may deein 
fit and proper by this Hon'hle Tribunai.' \ 	.•, 

.t 

HI 2 	 It is the second round of litigation Five ' 

applicants moved this Tribunal alo.ngwith seven others 

ventilating their grievances for non;-.conSiderati0fl of 

their case for promotion as well as to remove this 

stagnation. The Tribunal directed the applicants to 

submmit representations to the competent authority with 

Contd..3 
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a further direction on the respondents to dispose of 

the reprentttion with a spe&dng order. Ry the 

impugned order dated 29.12.1999 the respondents turned 

down their representations. Hence this application. 

3. 	 In the applicants inter-alia pleaded that 

applicant Nos.l & 2 are graduates in hrts. The 

applicant No.1 is also a member of Schedule Caste 

Community. The first applicant was initially appointed 

temporarily as Gauge Reader on 28.4.84 by the Executive 

Engineer, Agartala Division under J.R.C. Investigation 

Division, Central Water Commission, 1gartala. The 

office of this Division was shifted to Silchar in 199 

and the same was designated as Meghna Division, CWC, 

Link Road, Silchar. The applicant No.2 was first 

appointed as Gauge Reader by the Executive Engineer, 

JRC DivIsion, CWC, Shillong and was working as Gauge 

Reader in the office of the Executive Engineer, CWC, 

Shillong Division. He was transferred from Shillong to 

Meghna Division, CWC, Silchar under the control of,the 

xecutive 	Engineer, CWC at Slichar. The other 

4 & 5 were also appo?nTand 

. / posted at Agartala Division. When the gartala Division 

also 
was shifted in 1996 they wereLshifted alongwith their 

... 41 w . 
	 office. The applicants were given the pre-revised scale 

of pay of Rs.200-250/. The services of the applicants 

was regularised after three years of continUoUS 

service and all the applicants are working as Gauge 

Contd.. 
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.  

Reader till now. The applicants alongwith others 

• approached this Tribunal for extension of benefit of 

revision of pay scale as was granted to the Gauge 

Reader of the cPWD with all consequential benefite of 

arrear in O.A. 40 of 1997. In the O.T. the respondents 

contested the case and submitted its written statement. 

In the written statement the respondents pleaded that 

the applicants were appointed as Guage Reader in CWC in 

the pre-revised scale of pay of Rs.2fl0-250/ strictly as 

per the recruitment rules in force. The pay of the 

.pplicantS were fixed in the revised pay scale of 

26- 

ft775-i025/- w.e.f. 1.1.1990 as per the recommendatiOn 

of the IV Pay Commission. It was further revised to pay 

scle 	of Rs.775-1025/ 	w.e.f. 	l.4.. 	They 	refuted 	
the 

the claim of the applicants in view of the fct that: the award of 

re_categorisation/re_c1ass1fcatior1 of Workcharged 	and 

Regular 	classified 	establishment 	of 	Central 	
Public 

Works 	Department 	given 	on 	31.1.88 . 	as 	well 	as 	the 

judgment 	of 	the 	Hon'hle 	Delhi 	High 	Court 	
in 	Writ 

petition 	No.2792 	of 	1988 	which 	was 	dismissed. 	
The 

•• I. h 
1' 

Tribunal 	by 	its 	decision 	dated 	
13.8.1999 asked 	the 

4 

applicants to file representation within the prescribed 

time 	with 	a 	further 	direction 	on 	the 	
respondents 	to. 

consider 	the 	case 	of 	the 	applicants. 	
The 	applicants 

accordingly 	submitted 	their 	representations 	
and 	the 

respondents 	by 	the 	impugned 	order 	dated. 	
2•12•jq0' 

rejected the representations. The full text of the said 

order is reproduced below :- 

Contd. .5 
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The post of Gauge Reader (Group "fl" 
post) in the scale pay of 
Rs.775-1.2-Efl-.l4-lfl25/-mrynd in the ORMAIA  

of pay of Rs.775_12-871-1 1 --9-l$-103fl-2fl 
-1150/- w.e.f.1.4.9$ ( and revised 
Rs. 2610-60-3150-65-3540/- w.e.f.l .1 .96) in 
the subordinate offices of CWC is flhld 
on Direct Recruitment Basis through 
Employment Exchange. The basic 
Educational Qualification required for 
this post is 8th Standard pass whereas, 
the post of L.D.C. (Group "C" post) in 
the subordinate off ices of Central Water 
Commission is filled through Regional 
Staff Selection Commission on All India 

Competition Basis and the basic 
qualification prescribed for the post of 
LDC is Matric with Typing speed @ 30 
w.p.m. in English or 25 w.p.m. in Hindi. 
Thus there is no comparision between, the 
post of Gauge Reader & L.O.C. 

Recently the Ministry of Personnal, 
Public Grievances & Pension (DOP&T)'s 
vide Q.M. dated 9.8.1999 has introduced 
the assured Career Progression Scheme for 
all the Central Govt. Civilian Employees 
vide which two financial upgradatiofls 
during the service career i.e. one on 
completion of 12 year,s and lind on 
completion of 24 years service are to be 
considered. This is however, not 
applicable, where the Govt. servants have 
already got two prior promotions on 
on regular basis, during the prescribed 
tenure. Previously before revising the 
pay scale w.e.f.1.1.1996 the benefit of 
In situ prortotion in the next higher scale 
was also available to the Gauge Readers 
of Contrl Water Commi.nsior. 

Hence your claim for higher pay 
scale is not justified." 

are 
licant contended that th ey langUiShLng in the same 

0 4151 
	 for nineteen years and their case was not considered 

• - 
in the right perspective. 

4. 	The respondents filed its written statement 

contesting the claim of the applicants. The. respondents 

contended that as per the direction of the Hon'hle 

Trihuna GuWahati Bench given in O.A.AnIal the 

representations of the applicants were duly considered 
Contd..6 
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and then the same were rejected. In the written statement. 

it was contended that the applicants are drawing pay in 

the new scale of Rs.2610-60-315fl-5-35 4 fl/- w.e.f. 1.1.1.99 

as per the recommendation of the 5th Pay Commission. 

Further it was stated that theGroup-"D" staff including 

Gauge Readers of CWC office who were having matriculation 

qualification from a recognised institution and having at 

least nine years of service were promoted against the 25% 

vacancies in the grade of Ferro Printers, a Group-"C" 

post in scale of ;.975-1560/- (pre-revised) depending 

'(r( 

, 

•upon their suitability etc. Seven number of Gauge Readers 

• were promoted as Ferro Printers during the year 1993 to 

)

1,95 by CC. Since then, the post of t'erro Printers 

eased to exist and the same was redesignated as Draftman 

Grade-Ill by filling up 100% by Direct Recruitment. In ' 

view of the job requirement of the post of the Draftman 

Grade-Ill recruitment qualifications for that post was 

prescr"ed as (I) Matriculation or equivalent from a 

recognised 	university/Board 	and 	(ii) 	fliploma 	or 

Certificat.e in Draftmanship (Civil/Mechanical) fro a 

recognised Institute/Board of not less than two years 

duration. These qualifications are much higher than those 

prescribed for Gauge Reader. Hence the question of 

romotion of the Gauge Readers to the post of Draftman 

Grade-Ill did not arise. However, the applicants are 

liable for two financial upgradations as per Rules under 

the Pssured Career Progression. 

Contd. • 7 



- 	5. 	From the materials on record it emerges that the tA, 

applicants are working as Gauge Render since 1984. They 

have claimed before the authority for the pay scale given 

to the L.D.C. The respondents did not exceed to the claim 

since the post of Gauge Reader cannot be equated to the 

post of L.D.C. which is a Grade-Ill post. The 

qualifications and methodology of recuitment are also 

different. The reasonings assigned by the respondents in 

not conferring the scale of L.fl.C. as mentioned in the 

communication dated 29.12.1999 cannot, therefore, be 
had 

faulted. In the representationS the npp1tcnntPl50 prayed 

for considering their case for promotion. The respondents 

confined its attention to the office memo dated  

introducing the 7ssured Career progression Scheme. The 

applicant pleaded that the Grade-TV staff including Gauge 

Readers of CWC Office, having matriculation qualification 
nine 

from a recognised institution and having atleast L years 

of service were promoted against the 25% vacancieS in the 

Grade of Ferro Printers, a Grade-ITT post in the scale of 

pay of Rs.975-15EO/. The applicants cited the examples of 

seven Nos. of Guage Readers who were promoted as Ferro 

L Printers during the years 193 to 	
by CWC. The 

repondentS in the written statement did not dispute the 

fact that persons having matriculation qualification or 

of service were promoted against 
having atleast nine years  

the 25% vacancies in the Grade of Ferro printers a 

Grade-Ill post. it however stated that since the post of 

FerrO Printers ceased to exist the same post was 

Contd..8 
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redesignated as Draftman Grade-Ill. 

6. 	We have perused the office memorandum dated 

30.5.1995. By the said office order the post of. 'erro 

Printers were redesignated as Draftman Grade-Ill 

pursuant to the judgment and order dated 18.5.14 

delivered by the CAN Principal Bench in O..211" of 

1989. The redesignation came into force retrospectively 

w.e.f. 30.8.1986. The applicants completed nine years 

of service in the year l93. The revision of pay scale 

of Draftman Grade-I, II & III in all Government of 
.1'•  

India Of f ices was allowed on the basis of '\ward of 

of Trhitration in the case of Central Public oard

Department. The notification dated lQ.1.fl.l1 orks

If 	.7 years as 
* 	prescribed L minimum period of service for placement from 

the post carrying the pay scale of qs.Q75_lctfl/- to 

Rs.1200-20/-. The post of Ferro Printers was indicated 

in the Central Water Commission i.inisteria1 (Group "C") 

posts amendment Recruitment Rules, 1986. The said Rules 

also provided the rules of recruitment of traftman 

Grade-Il delineated as Gauge Readers, a non-Gazetted 

post. The post was a Non-Selection post filled uplflfl% 

by promotion from Draftman Grade-Ill. In l.No.11 of 

the Schedule mentioned the promotional avenue of 

Draftmafl Grade-Ill to Grade-Il. 	In the column 

eligibility conditions were indicated that the post of 

Draftman Grade-Il is to be filled by prmotiOfl from 

Draftman Grade-Ill having Diploma/Certificate of 

Contd. • 0 

I. 
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V 	
Draftmanship or equivalent 	from a 	recognised 

Institute/Board and having not less than three years of 

- 	 - 	 --- 	 _T11 	1- regular service in tne raae or L)ra]LbIIIdI1 

possessing Diploma/Certificate in Draftsmanship or 

equivalent was also eligible for appearing the 

Departmental Examination after rendering three years of 

service in the Grade. Those who passed the examinatioi 

would he eligible for promotion on completion of their 

six years of regular service in the Grade. The contention put 

forwarded by the respondents that Draftsman Grade-TTI 

under rules could not he appointed unless one passed 

the matriculation or equivalent examination from a 

recognised Tnstitute/Board and also possess the 

Certificate or Diploma in Draftsmanship 

(Civil/Mechanical) from a recognised Institute/Board. 

The column 11 against the post of Draftsman Grade-Ill 

the rule itself provided that a Ferro Printer- with a 

minimum five years of regular service in the Grade 

subject to passing the Departmental Examination was 

also eligible to be appointed by transfer/promotion 

against 25% vacancies. The applicants attained its 

eligibtlity for consideration for promotion long before 

redesignatiCfl of the post of Ferro Printers as 

IlDraftsman Grade-Ill vide order dated 	 t any 

rate, the rules did not debar the respondents from 

• 	'> considerating their cases for the pos.t of Ferro 

Printers 	as 	existed 	on 	or 	before 	
30.5.1995, 

Contd. In 
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/ 	 redesignated as Draftsman Grade-Ill. 

7. 	 In the set of circumstances, it cannot be 

said that the scope of promotion of these applicants as 

per the rules as was existed at the relevant time was 

totally closed. The respondents authority in rejecting 

the representations of the applicants failed to take 

the relevant consideration which effected in taking the 

appropriate decision on the matter. Considering all 

aspects of the matter, we are of the.opinion that these 

k.\\aPPlicants  are entitled for consideration of their 

( 
(

omotion ns the Rccruitment Rule: from the post of 

Draftsman rank of rerro Printer: and 

Progression 	 were 
Career/ Scheme as per the rules applicable when the posts L vacaht. 

•  In the face of the circumstances of the 

case, we, therefore, allow the application with a 

direction on the respondents to consider the case of 

the applicants for their promotion as indicated above 

as per law within three months from the date of receipt 

• 	 of the order. 

• 	 The application accordingly stands allowed 

to the extent indicated above. 

There shall, however, he no order as to 

costs. 
• $ertifled ic be Ulte C 	 - 

• 	 .-.--- 	 . 

Sd/VICe CHAIMAN 

Sd/ME1I3ER 
() 

c%).n Øfticw (J 

bb -  
•Sfl,I1 A4HI,l;tn*vs TrIb$ 

'• 	 • 
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01. 
To 

The Executive Engineer, 
1oghna Division, C.W.C. Link Road, 
Slichar- 6, 4sam. 

Through the Proper Chrinnel. 

Sub :— Regarding for implementation of the order of 
the flon'blo CAT. Guwnhiti Bench failing which 
may be proceed contempt to the judgment of 
Court.  

Respect Sir, 

As regret, I would like to inform you thrit as per 
erdor of the tlon'blo CAT, Guwcihnti Bench application No. 203 of 2001. 
order dqtd 18/04/2002 it is being found thrit you ire keeping snilont 
for taking nccossary action against implementation of the Jud;mont 
of the Hp'blo CAT for,  granting our pomotion along with mentioned 
pay scnlc. and ill other reliefs as per order of the Uon'blo CAT 

till todny 

For tlirit reason, you are requested to take nocoszmry 

action for the implementation of our nil reliefs as per judgment 

of the Hon'blc CAT within 15(fifteen) days after receipts of this 
l c~ ttcr failing which will be proceed for taking necessary riction 

niinst yourdoniedfui activities of the order of the Court or the 
judgment of the Hon'ble CAT where time-limit has already passed 
away on 27/00/20:02. 

So, it is a serious offence and why not noccrrr,  
to triko early action against you as to Cause of action for initiatthg 
contempt proceedings in this regards as per law. 

So, 1, therefore, pray ad hope 'thit you wouidbo kind 

to grant me by implementation of nil mentioned reliefs as per 

/ 	of the Hon'bie CAT as soon as possible with your kind 

/ Q .0iderntiDn.n and syinprithicnuly. 

This for favour of your kind information and necessary 
action please. 

Dated :— 3010812002. 
Place : - I3lnir1. 

Copy to:- 

Yours faithfully, 

(SWAPAN BISWAS 
) 

Gauge Reador,Neghnri Site No. 43. 
C.W.C. Belniri,.iouth Tripura. 

1. 

/ 2 . 
3. 

jiTfr
61  

fiJJ 3  

H 

TheSuporint ending Engineer ,Neghnn Circle, 
C.W.C. 145- Panchayct Rond , Siichar-4, 
Crmch,ar, Assam, for your kind information and taking 
nc2COssrlry riction please. 

Self cop'r. 

Advance Copy. 

r 

I 	 'C 
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No.C- 18014/1/2001 Estt.V1ll/Estt.X//Ut 

Government of India 
Central Water Commission 

Room No. 310(S), Sewa Bhawaii 
R.K. Purarn, New Delhi-66 

1)ated 25' September, 2002 

OFFICE MEMORANDUM 

A/ 

; 

2; yo 13 

0c5\ 

Subject: Implementation of the CAT Order in OA No.283/2001 
filed by Shri Swapan Biswas & Others Vs. Union of india. 

In the matter of OA No.283/2001 filed by Shri Swapan Biswas and 
others in Guwahati l3cncli of CAT, it has been directed that the applicants 
in the said OA may he considered br promotion to the (erstwhile) post of 
Ferro-Printer as per law. The competent authority responsible for the 
implementation of the CAT order has examined the case with the position 
emerging as under 

A proposal for promotion of officers to the post of Ferro- Pri nter in 
11-11.1 

the feeder grades of Group"D' staff was considered by a Review DIC 
liekI 0`2,9.10.96 to liii Up tile /,vacancies for the pCrlod 196-1994 under 
25% promotion quota provided under the then existing recruitment rules 
for promotiol of Group'D' staff for the post of Ferro-Printer. The said 
DPC considered the integrated Seniority List of 24 persons. The names of 
applicants, S/Shri Swapan Biswas, Gauge Reader was at Sl.No.19 of the 
integrated Seniority List, Rabindra Sinha, Gauge Reader was at Sl.No. 13, 
P.R. Ghosh, Gauge Reader was at Sl.No5, Fanindra Kumar Nath, Gauge 
Reader was at SI .No. 16 of the said list. UjoWeVer, the name of Shri Suhir 
Dhar was not included in the integrated Seniority List of 24 persons as he 
was too junior. The said DPC recommended 7 senior-most, eligible and 
williiig persons for appointment to the post of Ferro-Printer exhausting all 
the vacancies under 25 1/'O quota meant for Group'D' staff. Further, vidc 
O.M. No.C-18013/4/89-Estt.X dated 30.5.1995, the post of Ferro-Printer 
was declared as D'man Grade-Ill with retrospective effect from 
30.8. 1986. With the declaration of the post of lcrro-Printer as D'man 
Grade-Ill, tlic post of Ferro-Printer ceased to exist leaving no SCOC lbr 
any quota for Group'D' staff for promotion to the post of Ferro-Prinler 
from 30.5.1995. It is, thus, seen that S/Shri Swapan Biswas, Rabindra 
Sinha, P.R. Ghosh, Fanindra Kumar Nath applicants and Gauge Readers 
except Shri Suhir Dhar, who was too j ii nior to he included in the 
integ -' d Seniority List, have already been considered but they could not 

P.T.O. 
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be promoted in the absence of vacancies under 25% quota. Therefo ; no 
- vacancy cx ists for 1)rOIliOtiOIl Ironi ( roup' I)' stall to Ferro- Pti nier For the 

period 1986 to 30.5.1995 under 25% promotion quota provided under the 
Recruitment Rules of the post of Ferro-Printer as existed upto 30.5.1995. 

The authority responsible for implementation of the CAT Order in 

A 	
OA No.283/01 has reviewed and reconsidered the promotion cases of the 

\ \ 	
applicants as per the provisions contained in the then Recruitment Rules 

\ \ to the erstwhile posi of FeAro-Printer. However, in the absence of vacancy 
\ none of the applicants can be promoted. 

The order of the Hon'ble CAT in OA No.283/01 is thus deemed to 

have been implemented. 

(ASHOK DIkTF) 
Under Secretary 
Tel.No.6 103025 

To 
Sh. Swapan Biswas, Gauge Reader, Site No.43, CWC, PO-SBC 
Nagar, Belonia, Tripura(South). 
Sh. Rabindra Sinha, Gauge Reader, Meghna Sub-Divisioh .No.Il, 
CWC, Nayapara, Dharamanagar, Tn pura(North). 
s:.. P.R. Ghosh, Gauge Reader, Meghna Division, CWC, Link 
Road, Distt. Cachar, Silchar-6, Assam. 
Sh. Faiindra Kumar Nath, Gauge Reader, Site No.53, CWC, Nutan 
Bazar, Tripura(North). 
Sh. Subir Dhar, Gauge Reader, Site No.54, CWC, PO-Kailashahar, 
Tripura(North). 

COPY lorwa rdcd to the  l 1 lowing wit Ii I he request I Ithi a COPY Of  

this OM may be delivered to all applicants and their acknowledgement 
may be obtained and forwarded to this Office. 

The Supenintending Engineer, Meghna Circle, Central Water. 
Commission," Furkan Mansion," Panchayat Road, Silchr788004. 
The Supcnintcndiiig Engineer, Planning Circle, Central Water 
Commission, 1065-68, Type-V, NH IV, Faridabad-121001. 
The Executive Engineer, Meghna Division, Central Water 
Commission, Link Road, Silchar-788006. 

Copy also Forwarded to the Under Secretary(lV) Central Water 
Commission, Sewa Bhawan, R.K.Puram, New Delhi for information. 
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IN THE HON'I 	T1WFMDMINISTRAT1VE TRIBUNAL 
ENH 

-\' 
C.P. No.1 OF 2003 	 U. \ 

IN O.A. No.283 OF 2001 	 . 

Shri Swapan Biswas & Others 	 Petitioners 

Vs 

Shri A.K. Kharya & Others 	 Alleged contemnors 
Respondents 

I, A.K. Kharya, Superintending Engineer, HOC, CWC, Guwahati holding additional 
charge of Meghna Circle, Central Water, Commission, "Furkan Mansion", Panchayat 
Road, Si!char, Cachar, Assam w.e.f. 18.10.2002 alleged contemnor No.2 do hereby 
solemnly affirm and declare as under: 

That the deponent is fully conversant with the facts of the O.A. No.283/2001. 

That the deponent has gone through the contents of the contempt petition and has 
understhod the same. 

That the deponent has the highest regard for the majesty and authority of the Hon'ble 
Tribunal and he respectfully submits as follows: 

That he is not the decision taking officer, but mere a channel. in fact the 
implementation of directions of the Hon'ble Central Administrative Tribunal is 
beyond his powers. 

That he was not the office bearer on the date of the judgement i.e. 18.04.2002. On 
18.10.2002 he was given additional charge of the Meghna Circle, which is a short 
gap adjustment. 

In view of the submissions made herein above, the alleged contemnor respectfully prays 
that, the present contempt proceedings be dismissed by discharging the notice. 

The statennts made above are true to my information and knowledge and I have not 
suppressed any fact. 

And I sign this affidavit on this Monday the 24.03.2003. 

Identified by 

AdY 
	

DEPONENT 

Solemnly affirmed and declared by the deponent Shri A.K. Kharya, being identified by 
./L1 .before me on this . . . 4....  ..... ... ...dayof...  



Residence 
Wpane4 De47  J(ay, B.A. Distn) LLB 

Ad ocate, Gauhati High Court Hengrabari Housing Colony 

Central Administrative Tribunal L.I.G. - 3 (Top floor) 

Sr. Central Govt. Standing Counsel Guwahati. 	781 006 

Guwahati Bench, Guwahati - 781 005 : 265334(R),221358 (C) 

leef9co 	 aIe....................... 

To, 
Shri  
Advocate. 

tA-written-&tatenxw&4n-O-.A—fN  
~2( ~L 'S/ AO ô 

Sir, 

Please find herewith a copywhich is being filed today. 

Please acknowledge receipt. 

Yours Sincerely, 

3/O3 
(A.Deb oy) I 
Sr.C.G.S.C. 

C.A.T., Guwahati Bench. 

Undertake to serve copy to Shri 	. 

3/O3 
(A.Deb oy) 
Sr.C.G.S.C. 

C.A.T, Guwahati Bench. 

1% 
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C. P. No.1 OF 2003  

	

t tt Dea 	
A No 283 OF 2001 	 ' 4 zg 

Shri Swapan BiswaOThers 	1 	 Petitioners 
Vs 

Shri Kamal Kumar Jangid & others 	 Allecied contemnors 
Respondents 

I, Kamal Kumar Jangid, Executive Engineer, North Eastern Investigation Division No.1, Central 

Water Commission, Jalbikashpur, Silchar-9 holding the additional charge of Meghna Division, Central 

Water Commission, Link road, Silchar-6, Cachar, Assam for the period from 06-06-2002 to 11-11-2002, 

alleged connorjiLdo hereby solemnly affirm and declare as under: 

That the deponent is fully conversant with the facts of the O.A.No.283/2001. 

That the deponent has gone through the contents of the contempt petition and has understood the 

same. 

That the deponent has the highest regard for the majesty and authority of the Hon'ble Tribunal and he 

respectfully submits as follows: 

That he is not the decision taking officer, but mere a channel. In fact the implementation of 

directions of the Hon'ble Central Administrative Tribunal is beyond his powers. 

That he was not the office beareron the date of the judgement i.e 18-04-02. On 06-06-02 he 

was given additional charge of the Meghna Division which was a short gap adjustment. The 

same was relinquished on-12-11-02. 

In view of the submissions made herein above, the alleged contemnor respectfully prays that, the 

present contempt proceedings be dismissed by discharging the notice. 

The statements made above are true to my information and knowledge and I have not 

suppressed any fact. 

And I sign this affidavit on this, the Twenty first day of March, 2003. 

Identified by 

ateV 1 /NENT 

Solemnly affirmed and declared by the deponent Shn Kamal Kumar Jarigid, being identified by 

.1..... r'Fr.............................. before me on this Twenty first day of March, 2003. 
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unesn 	eb. 	B.A, (Distn) LLB 

Residence 

Advocate, Gauhati High Court 	. Hengrabari Housing Colony 

Centjal Administrative Tribunal L.I.G. - 3 (lop floor) 
Guwahati - 781 006 Sr. Central Govt. Standing Counsel 

Guwahati Bench, Guwahati- 781 005 . 

: 265334(R),221358 (C) 

1 

RejKo 

To, 
Shri k . 

Advocate. 

Sub: Copy4wtén-statement4n-OA-IM. 	' 
qI ( oM/ 

Sir, 
I 

Please findherewith a copy whicli is being filed today. 
A. 

Please acknowledge receipt. 

Yours Sincerely, 

(A.Deb oy) 
Sr.CG.S.0 

CA.T, Guwahati Benck 

Undertake to serve copy to Shri  

(A.Deb Roy) 
SrCG.SC. 

C.ATS, Guwahati Bench. 



I 	

. 

Fl 

A1  

:Y 

,oT 

: 

17 

- 	 . 	

F,  

F 	 - 	 ....•,,, 	 -, 

., 	 S.  

f'(i 1) .. H 

jjj'?,j;) 



IN THE CENTRAL A 
GUWAHATI BENCH 

CONTEMPT PETITION No:- 1/2003 
In O.A. No.283 of 2001 

-; 

AL 

1' 

-_ l 	•" 

Shri Swapan Biswas & Others ... Petitioners 

Versus 
	 S 

Shri Ashok Datt & Others 	... 	Allegedcontemnors 
Respondents 

I, Ashok Datt, Under Secretary, Central Water 

Commission, Room No.310(South), Sewa Bhawan, R.K. 

Puram, New Delhi-110066 alleged contemnor No4 and on 

behalf of, other alleged contemnors, do hereby solemnly 

affirm and declare as under : - 
S 

L That the deponent is fully conversant with facts of the 

O.A. No.283/2001. 

• That the deponent has gone through the contents of 

the Contempt Petition and has understood the same. 

That the deponent as well as the Union of India has the 

highest regard for the Majesty and authority of the 

Hon'ble Tribunal and he respectfully, submits that there 

is no violation much less than the wjllfül and intentional 

disobedience and violation to the direction and order 

pas4d  on 18.4.2002 by this Hon'ble Tribunal in the 
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O.A. No.283/2001. A perusal of the said judgement 

order would show that the direction passed by the 

Hon'ble' Tribunal is "to c . onsider the case of applicants 

for their promotion as per law". 

That the deponent begs to state that in compliance of 

the judgement and 'order dated 18.4.2002 the 

respondent considered and examined the promotion 

case of the applicants. 

That the deponent respectfully submits that as per the 

Central Water Commission (Non-Ministerial Group'C' 

Posts) Recruitment Rules, 1986 (Annexure-I), amended 

from time to time, there existed the post of Ferro-

Printer. 75% of the posts were required to be filled by 

Direct Recruitment and 25% by promotion from 

Group'D' Staff (including Gauge Readers) failing which 

by Direct Recruitment. 	On the basis of the total 

number of vacancies for the period from 1986 to 1994 

seven vacancies worked out under 25% of the 

promotion quota to be filled from the feeder grade of 

Group'D' staff (including Gauge Readers), which were 

finally filled up by Review DPC held on 29.10.1998. As 

a result of the implementation of the CAT judgement in 

O.A. No.2114/89 (Annexure-Il), the post of Ferro-

Printer was declared as Draftsman Grade-ITT with a 

retrospective effect from 30.8.1986 vide this 
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Commission's O.M. No.C-18013/4/89-EStt.X, dated 

30.5.1995 (Annéxure-Ill). Thus the post of Ferro-

Printer ceased to exist on 30.5.1995. Therefore, the 

claim, if any, of the applicants in O.A. No.283/2001 

being Group'D' staff also ceased to exist on 30.5.1995 

Now we come to the point of relief sought by the 

following members of Group'D' staff (Gauge Reader 

applicants relating to the Hon'ble CAT judgement in 

O.A. No.283/2001) :- 

Sl.No. Name 	 Designation 

Shri Swapan Biswas 	Gauge Reader 
Shri Rabindra Sinha 	Gauge Reader 

Shri P.R. Ghosh 	 Gauge Reader 

Shri Fanindra Kumar Nath 	Gauge Reader 

-," - ~hri Subir 7Dhar 	 Gauge Reader 

The first four persons, in fact, were considered for 

promotion to the post of Ferro-Printer by the Review 

DPC held on 29.10.1998 as would be seen from the 

Integrated Seniority List (Annexure-IV) considered by 

the aforesaid DPC. The names of applicants, S/Shri 

Swapan Biswas, Gauge Reader was at Sl.No.19 of the 

Integrated Seniority List; Rabindra Sinha, Gauge 

Reader was at Sl.No.13; P.R. Ghosh, Gauge Reader 

was at Sl.No.15 and Fanindra Kumar Nath, Gauge 
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Reader was at Sl.No.16 of the said fist. However, the 

name of Shri Subir Dhar, Gauge Reader was not 

included in the Integrated Seniority List of 24 persons 

as he was too junior. 

7. 	It is thus seen that the applicants have duly been 

considered for promotion. As there were only 7 

vacancies under 25% fixed quota for Group'D' staff 

including Gauge Readers on the basis of total number 

of vacancies created for the period from 1986 to 1994, 

only 7 senior-most eligible and willing persons, out of 

Integrated Seniority List of 24 persons, could be 

promoted to the post of Ferro-Printer by the Review 

DPC held on 29.10.1998 covering the persons upto 

Sl.No.10 of the Integrated Seniority List as the 

vacancies were limited to 7 under 25% fixed quota. 

There was no possibility of covering the applicants at 

Sl.No.13, 15, 16 and 19 of the Integrated Seniority 

List. The applicant Shri Subir Dhar could not even find 

a place in the Integrated Seniority List as he was too 

junior. The post of Ferro-Printer ceased to exists w.e.f. 

30.5.1995 as a result of the implementation of the 

Hon'ble CAT judgement in O.A. No.2114/89 declaring 

the post of Ferro-Printer as Draftsman Grade-ITT with 

retrospective effect from 30.8.1986, vide this 

Commission's O.M. NO.C-18013/4/89-EStt.X, dated 
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30.5.1995 (Annexure-IlI). The mode of recruitment 

under the provisions of notified Recruitment Rules 

Annexure-I) for the post of Draftsman Grade-Ill 

provides for the filling up the said post 95% by Direct 

Recruitment and 5% by transfer not providing any 

quota for Group'D' staff including the Gauge Readers 

beyond 30.5.1995. The Recruitment Rules for 

Draftsman Grade-Ill (Annexure-V) notified last in 2002 

provide only by Direct Recruitment. 

The Hon'ble CAT in its Order dated 18.4.2002 

(Annexure-I of the Contempt Petition No.1/2003) in 

O.A. No.283/2001 directed that the applicants may be 

considered for promotion to the post of Ferro-Prinfer as 

per law. 

As a matter of the implementation of the order of the 

Hon'ble Tribunal in O.A. No.283/2001 the authority 

competent to consider the promotion cases in this 

case, examined and reviewed the already considered 

cases. 	However, in the absence of any additional 

vacancies during the specified period under promotion 

quota, no scope was available for the competent 

authority to promote the applicants to the erstwhile 

promotion post of Ferro-Printer. 	The fact of 

consideration of the applicants was conveyed to all the 

applicants in O.A. No.283/2001 by a speaking O.M. 

Fj 

0 
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NO.C-18014/l/2001-EStt.VHh/EStt.X dated 25.9:2002 

(Annexure-3 of Contempt Petition No.1/2003). 

REP:LY ON MERIT 

Para-1 : In reply to Para-I it is stated that the applicants 

(except the applicant Shri Subir Dhar who did not 

come under the zone of consideration beingS very 

junior) had already been considered for promotion 

to the erstwhile post of Ferro-Printer by the 

Review DPC held on 29.10.1998. As there were 

only seven vacancies for the period 1986-1994 

under 25% fixed quota for Group'D' staff including 

Gauge Reader only 7 senior-most eligible and 

willing persons out of integrated seniority list of 

24 persons could be promoted to the erstwhile 

post of Ferro-Printer by the Review .DPC covering 

the persons upto Sl.No.10 of the integrated 

seniority list. The applicants who were at 

Sl.No.13, 15, 16 & 19 of the integrated seniority 

list could not be promoted due to the lImited and 

fixed number of only 7 vacancies under 25% 

quota. As per the direction of the Hon'ble CAT in 

O.A. No.283/2001 the Appointing Authority again 

reviewed and reconsidered the applicants for 

promotion to the post of Ferro-Printer as per law 
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but they could not be promoted to the post of 

Ferro-Printer due to non-availability of additional 

posts under the promotion quota. The applicants 

have been informed vide O.M. No.C-

18014/l/2001-Estt.VIII/ Estt.X dated '25.9.2002 

(Annexure-3 of the Contempt Petition No.1/2003) 

issued by the Respondent No.1, explaining therein 

the facts of reconsideration for promotion to the 

erstwhile post of Ferro-Printer. 

Para-2 	Ih reply to Para-2 of the Contempt Petition it is 

stated that the applicants were considered for 

promotion to the erstwhile post of Ferro-Printer as 

directed by the Hon'ble CAT in O.A. No.283/2001 

and the outcome was conveyed to the applicants 

vide 0. M. No.C- 18014/1/200 1-Estt.VIII/ Estt. X 

dated 25.9.2002 (Annexure-3 of the Contempt 

Petition No.1/2003) issued by the Respondent' 

No.1. 

Para-3 : In reply to Para-3, it is stated that it is wrong and 

denied that no action was taken on the 

representation submitted by Shri Swapan Biswas. 

As stated above the applicants were considered 

for promotion to the erstwhile post of Ferro-Printer 

and while intimating to the applicants the outcome 

of such consideration vide' 0.M. No.C-. 
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18014/l/2001-Estt.VIII/ Estt.X dated 25.9.2002 

(Annexure-3 of the Contempt Petition No.1/2003), 

issued by the Respondent No.1, the representation 

submitted by the Petitioner No.1 of the Contempt 

Petition was also taken into consideration. 

Para-4 : In reply to Para-4, it is stated that all the 

applicants have already been considered for 

promotion to the post of Ferro-Printer prior to the 

expiry of three months as per directions of Hon'ble 

CAT in O.A. No.283/2001. 

Para-5 : The averment made by the applicants is denied to 

the extent that the applicants have not been 

considered for promotion. As per direction of 

Hon'ble Tribunal in O.A. No.283/2001 the case of 

applicants have been considered but due to non-

availability of vacancies under the 25% quota the 

applicants could not be promoted. It is submitted 

in this connection, that the Recruitment Rules are 

statutory in nature providing 25% fixed quota for 

the category to which the applicants belong. The 

reconsideration yielded no result in absence of 

even a single vacancy hence no contempt has 

been committed in the implementation of the 

order of the Hon'ble cAT. 

El 



Para-6 	The respondent acted upon the direcon of the 

Hon'ble CAT in O.A. No1283/2001 and as per the 

direction of the Hon'ble CAT the applicants were 

considered for promotion to the erstwhile post of 

'Ferro-Printer and the position was intimated to the 

applicants vide O.M. No.C-18014/1/200 1-

Estt.VIII/Estt.X dated 25.9.2002 (Annexure-3 of 

the Contempt Petition No.1/2003) issued by the 

Respondent No.1, hence no contempt has been 

made. 

Para-7 : In reply to Para-7 of the Contempt Petition, it is 

stated that the direction of Hon'ble CAT have been 

complied with and after reconsidering the matter, 

the position has been intimated to the applicants. 

Therefore, the Contempt Petition No.1/2003 .s 

liable to be dismissed with costs. 

In view of the submissions made herein above, 

the alleged contemnor respectfully prays that; the 

present contempt proceedings be dismissed by 

discharging the notice. 

The statements made above are true to 'my 

information and knowledge and I have notsuppressed 

any fact. - 

j 



Identified by 

DEPONENT 
(AS!Ot DAT 

Advocate UnderSecretary 
Centrai Water CoznzjLon 

lJewj 

Solemnly affirmed and declared by the deponent 

Shri Ashok Datt, being identified by 	 before 

me on this 	 day of 	2003. 
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No L 18 1/1+/E39 LsLL X 
Governtnent, of India 

CentrD 1 mter Comm i; tori 

Room No.5109 Sewa Bh@yian y  
R.K. Purarn, New Delhi-66. 

Dated the 30th May, 1995 

OFFICE vDUM 

Subject ; RedeSigflation ofthe post of D/men/Ferr0Pnte r  

in Central v'ater Commission. 
. •1 

In pursance of th orders of theLcAT, principal 
Bench, New Delhi, contained in their Judgement dated 

18.5.91+ 

delivered in O.A. No.2111+/89 filed by Shri D.C. Dabral and 
others Versus Union of IncLa, 	

ie CommiSSion'S Order No. 

A11012/8/86E. 	dated 26th september, 1986'is hereby 

prtialiy modified and all ti posts of. Ferro_Printers are 
hreby re_dsigflated as D/inan, c 1rade III alongith erstwhile 

Tracer. This order will take retrospective effect from 

3.8.86. 

2 	
This re_designation of the post of Ferro-Printer is 

hpwever subject to the fulfilment of the conditions laid 
down in the Ministry of Finance, Department of Expenditure 

O.M. No,13(1)_IC/91 dated 19th October, 1994. 

(3 .L 	CIIUGft) 
Under secretary(M) 

Tele 60 1+068 

opy tn :- 
MOR, SSB, New Delhi (sh. A.K. Barus, US(E). 

2. 
	

PPS ; .to Ciairmafl, C'C, New Delhi. 
. •PPS o Members, CC, New Delhi. 

All Chief Engineers, CC, New Delhi. 
All Superintending EngtheerS, CC, New Delhi. 

b. 	All Executive Engineers, CC, New Delhi. 
AllUnder Secretaries/Acc0unt5 Officer /SeniOr 
Pay& Accounts Off icr, CVC, New Delhi. 
All 3ection Officers/Dir ectorateS/UflltS of CC, 
DratJing Staff Association, CC, New Delhi. 

Notlice Board. 
spre copies 	(1+0 cptes) 
All Ferro_Printe /Fer  s0n1 File; 

Analyst/ 

N .D. 

0 



4' c) Integrated Seniority List of eligible Grouo'j' 	employees 
working in Central Water Commission for consideration by 
Review DPC for promotion in the grade of 	/?rinter (now 
D'man Grade-Ill) against backlog vacancies as on 25.3.94 

Eescnaticn Educational Pay Scale Date of Dace 	Since 
- - Quallficatjon birth when 	C:inc 

intiC 	REHAR 
S/Sir 	 - present 

crade 

2. 3. 4. 5. 6. 7. 	 S. 

: 	cras Caue eace:-i SSC Passed s 	7E-_:-3- _3 	5 	35 E 	N 

Zsa:a Ranan Deb 3auce Reader-I HSLC - 	- 7.3.47 23.7.55 

3ngn Dafcry Xth Ss. 775-11-571- 5.1.36 1.8.13 	f/...t 	i&t' 	ce.. 

Debas:sn Cutta Gauce Reader-I HSLCE s..7?5-::-s71- 1.11.55 7.8.73 

cGaur 	-!ohan 	Earrnan(S) Gauce Reader-I HSLCE - dc - 23.5.56 11.c.9 

(Suhar: 	Ram Gauna Reader-I SAIl - 	- 2.2.55 23.10.33 

JS.R. 	Faul Gauge Reader-I HSSLC 	- - 	dc .- 17.3.57 23.10.23 

.Tapash 	Mr. 	Gh-csh Gauge Reader-i MS - 	dc 	- 17.5.56 8.11.33 

IGaca 	S:ngn Gauge Reader-I MS - dc 	- 1.4.59 8.11.33 

tAnand1 	Chaudhary 	(SO) Gauge Reader-I ISC - dr - 9.1.54 5.12.93 

C. 	Chakr-abcr_t Gauce—  ReadrIMSLC - 3Th1Q.55 13.4.34 

CQfltd. .p/2 

0 •-O 	00 

2. 



/ ° 

• I - 

Designation cat::a1 Pay SCale Date of Da - 
birth 

S 	:r a 

2. 3. 	- 4. 5. 6. 7. 3. 
s.:-:. 	asa auge Reader-I HSLC Rs.775-12-871_ 25.11.56 13.4.34 

E3-14-1025/- 

3av:dra Snha 	- Gauge Reader-I R.A. - do - 25.3.58 24.4.14 

Sa;aI Chakrabc:z Gauge Reader-I XI - do - 15.8.64 1.5. 

.p.R. 	Ghcah Adh:5ra Gauge Reader-I RSLC - d 	- 1.1.50 4.5.84 
- 

Nath - Gauge Reader-I  do - 13.3.51 7.5.3; 

Su _: C -  araocr: Gauge Reader-:  00 - 9 	9 	al 7 	5 	24 

Gas Cadge Reaoer-I -SC - co - 26 	2 	58 11 5 3- 

Eaawas 	E:) Gauge Reader-I E.Cor. 	Sail do - 	- 6.2.50 14.5.84 

 r 	
. 	-. 

sc 
•. -. . 

aLge Reaoer- 
..... 
-c  

. 	
- - - co - 0 	S 	oO 45  

a:ee 	Eaztc - arjee Cauge Reader-: -5C - co - 30 3 	58 16 5 84 

Ga: 

 

G a u g e Reader-: -sc e. - Go - 1C.12.54 18 5 2 

1 .  - Upera -carjee Gauge Reader-I s_c - do -  3 	o 	61 24 5 84 

Sana: 	a::acha-ee Gauge Reaaer-: t - GO - 15 	3 	62 24 	5.84 

e 	o o 	o 
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(I) (entraP Water (onniiissioii (Non-Ministerial GrOup 'C' psk), Rccrtntmeitt Rules, 1982 'iii so (i aS 

elates l( i-lie posts oliuiiior Fngineer (Civil and Mechanical), Draltsiiiaii Grade-I I, Draltsiiiaii Grade-ill and 

Stnveyor: and 

(2) Centi - al Water Conitnissioti, \Vii -ehcss Mechanic and \Vircless Operator (Group 'C' posts), Recruitment 

Rules. I p95. 

scepi :is respects things tlone or omitted to be done before 	cIt superSession, the I'icsident hereby makes the 

following roles regulating he method of recrtiitinenl to (lie Non- Ministerial Group 'C' posts (Etigiticering Services) 

nt (cut ral Water Coininissioti namely : - 

I. (I) Short title and Conimeticenietit. --These rules n my he called the Central Water Commission Non-

Miistcrial Group 'C' posts (Engineering Services) Recruitment Rules. 2002. 

(2) They shall come into lorce on the date of their publication in the Ohiieiiil Gazette. 

Number (ii posts, classilication amid scale ol pay.—T tic iiunsl,er nt the said pos(s, their classilication and 

tie scale of pity attached (hereto shall he :is specilied in cloiinin 2 to 'I the Schedule annexed to these rules. 

Method of rccruititietit, age liniit and other (ptialilicatiolis.-1 lie isiettind ol recruitninL to (he said posts- 

mgii hunt, qnimlihications and other matters relating thereto shall be its specified in column S to 14 of the said Schedule. 

I)isqualilication:-- No person, 

(a) Who lots entered into or confi acted a marriage with a person having a spouse living, or 

(h) \Vlio, having a spouse living, has entered into or contracted a marriage with any person, 

• mhall he eligible for appointment to the said linst. 

Provided that the Central Government may, if satisfied tlmimt such marriage is permissible under the personal 

an applicable to such persons and oilier party to (lie marriage amid that time are 'Ohier grounds for so doing 

Xciiip1 aiiy ltIS011  111)111 the 01)etatioIi ol this rule. 

Pon'er to relax. -Where (lie Central Uovernnmcnt is oh the opnmon that it is necessary or expedient so to 

in, it nmay, liy order, mud lot -  reasons to he recorded in writing, retas mliv oh (lie proViSinn nt these rules with rcc-

pect to any class or category of ,  pci - sons. 

(I. Savings.--Nuithnng in these rules shall ittect reservations 	el;ixition oh age hoot and other Concessions 

icupimired to lie provided lot (lie Scheduled Casts, (lie Schedule Tribes, Other Backward Classes, 	Ex-Scrvicciiicn 

titul other special catcgnries ol.persomts in accordance with (lip orders issued by the Central Government front (I mc 

to ti mite iii t his regard. 

SCHEDULE 

None of post 	 Nnitiher ol post 	(lassitleation 	Scale of pay 	 \Vticthir sciction 

or non-selection pust 

	

a (i)j 
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1 

MINISIRY OF \VA'l FR RFSOURC[S 
	 le 

New I)elin, the l 6th May, 2002 

	

(.S.R.2l7 
	

In exercise of ,  the powers Ui)llICrrCtl by the proviso to iriicie 309 ol (lie Constitution and iii super- 

'U 

5.' 

'- - I 

5' .  
S' s 

'I 

3 
	

4 

I. .Innior Fmmginecr 	68 I (2002) 	 General ('entoil 5cr- 	Rs 5000-1 59-00 

(Civil nid Nleeli;niicat) 	Suhject to variaf ott 	vice Group 'C' Non- 

utependent on work Gazetted Non- 

load. 	 iiiinisferiit 

1 781 	I I /211112. . ( 

5 

N nit - c Ice t on 

- 	
. 	 - 	 -, .. 	 -. 	

. 	 1ir• 
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loll 	 (II 	I II ')' ft'tl \ 	IIINJI 	in,' 1'xi&ilj\2_i-1?2t 	IE\ I II- 
r;)( 	1(i, 

Ait' hinil 1ii ililcil fti iiIi(' 	 \\'l(lici licMdj( uI 	- F.dircatiolmland uilhcrttti.uti 	\\'lic(lui 	ige id 

lulilcil veiN or sup 	hellion rctuiretl ror direct 	ethtic:i'ui:ih 	nuli 

\ic':iIIlKuhilc 	recriiik 	 lieu 	his puecrih- 

ed for 	diree 

i'ccl•ii Is will apply 

iii 	the 	cic 	iii 

•• 	uioinotees 

6 	 7 	
' 

Not applicable 	l)eurec or I)ifhfi)iiit in CIVIl 

or M celia ii icil Euiei Mccli n 

from 1 recOcuuiC' I U ni vcrsi t y/ 

ff I iistitntioui 

20 78 ycis 

Icl:ixnvle foi' (_ ;ovcriinieuit ser\'ii(s iiplu) 

'It) ye; rs 

Noic I 	Icli,x:itile lou' Schedule Cis(ef 

Scheduled 'I'rilies/011ier lfuekwurd (, fusseS 

and Cer(Miui tilhiet' c:ibegurics 	uititifictl liy 

(lie ( 'entrul ()veruuIuien( 'miii I 	lie to (hue. 

i'4ui(e 2 	Icl:ixnhlc citinululively willl nily 

0(11cm nec relnxu(ioui ror .  Schcdulc (nslcsf 

Schedule InI)cs/uIlier lackwni'd Classes. 

Note 3 : '(lie eruciiI due ioi' tIeIcriuuiiuin 

lie age limit sloull he the closing dale For 

rei'ei( or ul)l)hieuliiiIiS Ii'tiiii euuitli,lilcs ii 

ithil (md not (lie r'huising dale prescribe(l 

l'iii .  Ihiuise in /tSSliIiI, \'legIi:ilt)'hl. /iFiiIiil_'h1Il 

l'i'itleli, l\li,iui'uuii. 	rtiuiui1iuii'. 	l"J:iiIuuiul. 

'lri1iiir;i. 	Sikkinu, 	I ,atlnkfu 	I)ivisiiuii 	or  
1 	l'i'hiiiiii' State, 	I ,iliniil and 

1iti l)is(ric( and luii.'i iih-I)ivisiuiii ut' 

(hi:iui,l1l I)is(ric( or I iiuiiicluil I'mndesli. 

,\niluiuiaui and l'hicu!iii lluit.l lii' 

I :il'hi:utIecp(. 

t'Iui(c 'I : Iii respect iii' 1)115(5 the ippuiuit-

iuicuils (ii \Vhlit_'li are Iiiii(lC through kuii-

ilynient Ixchiain.'i'. (lie crucial (lute lot' 

(helcuuuiuniuuL the age limit, in each cisc he 

• (lie last date upto \vhuiCh the euiuployinciu( 

cliltigesare asked to subunit (lie ui;inic. 

ieriod or prob:utiouu. Method oh' recmuitiiiciut. Whic- In 	cisc 	oh 	recruituicnl 	by 	1i1'OhiiOtiOul/(lepti(ItIOui/ 

if toy (tier by direct 	rccriuitiiieuit 	or ihsorptiuii/gride 	(rouui 	which 	I)ruuuii(i(i(uil :'thCptiti(i(uui/ 

by pi'onup(ioui'uiI' 	huvdepti(i(ioil/ absorption to be ui:ide 

ihsou'ptioIl and percentage oF 

thue.posts to he tilled by various 

iuie(hiutls. 

hIt hI 	 - 
, 	 12 

2 yeats tom direct (i) 	95 	by direct reertuituuicuil. PFouitlti)ll 

ci'rults (here 	being 	no 	bar 	to 	(lie Surveyor with 8 venus rcgtufai' service iii (hue 	pride 	nuti 

(1e1)arliuieil(il 	ciuididi(es 	work- possesslig 	edtucutouiih 	quahilicution 	prescribed 	lou 

ii1 	Iii 	vnious prudes iii 	the direct recruits as in column 	8, 

Central \Vaici' C'oniuiiission OR 

an d possessing prescribed Surveyor with 	S 	years regular 	service 	in 	the 	grade 

quahifici(ion 	hei ig considered. and 	having 	pt\cth 	the 	depuriniciil:ul 	c,c:luiiination 

(ii) 	5 	by 	prOOlO(it)Il. OR 

Sn rvcyoi' 	vithi 	12 	years 	regular 	service in the 	grade. 

Note 	: 	 \Vlicrc 	juniors 	who 	hive 	cu'uuuiplcted 	their 
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h -I 

II u7 
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( IU a hulyns.'elieibilty service, 

their tumors who have already 	conipletetl such 

cligibibty service or two years \Vrh5.1 is less and 

for 
promotion to (lie next hiiiiei grade along\j(h 

have sticcesluiUy colilpIeteth their prohatiu j'erlOd 

elicibility sei vice by tunic than hail oh' such quali1yiu/ 

P1 ovidcd they arc liolt 511(111 ol (lie requisite qualil'yiiig/ 

( lIi 1 lilying chil,iljiv 
service aic bellig CuI1Si(Jcred tin 

PiOIiWtiun their CI1jo, - 5 viitilil also he cul1(lidcr 

Wi 
l)epti tuliental J'1010(j011 Coinhulittec cxist 

huh 	 what is its cohliposi- 	
ni which (lie Uiii11 Pulhjc 

	

Service 	siiiiikjui11 is to he cuh)sUIte(l iii 
making recroit went 

1 3 	 - 	

-  I)cpac hhhJc!ital Irouiiotj11 	
Ohi1ih)itice Group 'C' (Nohi.ininjstcrj.ii) 	

(4 

I. 	
Sechctuy/l)jIc(.tI (AdhhiiIujs[ratjoih)/l)ircct 	(Estahhishiiie,i() 

	 Not applicable 
(:eotal Water ('Oh1iIfli 	mi1 	

Iii 
l)ilcelor/Depuity I.)ircctor oF any technical diieciorate (.'eui(ral 

Water Coii)Iihjssjohi 	
-Menihcr 

Under Secretary Ceiititl tIectricj(y Authority .  

tliidei Sccic(ary, Ceii(rtl Water (.oiiiinksjoi1 

• 	2 

2. I)iatts,ii:,ii Grade-I I 	302k 

(2002) 

SuhIecl to varia(j1ji1 

dependent uii 

work load. 

Ic in her 

ciii he 

3 	 4 
(;cier:il Central 	Rs. Sii(i(h.tt(0 
.Scivice (iron1) 

'C .  Noll-Ga/ett ck i  

No n-ni in isterial 

5 

N1, ii - elcc Ii ui 

6 	
7 	

. 

18 to 25 yeats (Relaxa()le For Govcrihineii( 	Not apI)licnbic 

x 

Servants tipto 40 years). [ssen(ial 

Nute I 	Relaxable 	or Sclledule(J Castes/ 
I. 	Matri 	k4101i ui 	e(jtnva- 

Suited tiled 'Irihes/Otlier liackwartl Classes lent 	1 ,miii 	a iccoi1iscd 
and certain other categories 	as 	noti- 

I Jivi 	itv/Uoai 4. 

tied by (lie Ccuitral Govepjiii)ent Iroin 2. 	DiJ ) Itihiiiu!Na(joii . il 	linde 
tim 	n e to tue, Curt iticate 	iii 	l)i aits:iiauj. 

Note 2 : Rehaxabje cuniulat:ively with any 
ship 	(Civih/Mcchia,uc.hb) 

utlici 	:l;e 	iehix l' :itinui For ScSchieluk 	( astc./ 
hint 	lu 	a 

	

lcss 	u 	2 	yc,ii 
St'hiculntt- 	1 iilues/tti(.r 	Ihitkwu•J (Iuliatinu, 	luau 	1 

ud 	IiIiiiiii('/Ill,,thtt 	tint 
Nule 3 	'I lie crucial (late (or (leterminino ph acticaj experience ui at 

(lie age limit sli:ill he (lie Closing dale )car beast 	3 	iii 	the 	tine 	in 
For leceipl ni 	iJ)pljcat inns iron: eaiidi- 

un 	0: 	uiuiitaui 	1)1 	lupihie 
(bites in India (and 	ml the closing date 

liter 	ua' 	the 	l)upintii,i 
piccrild For those iii Asain, Meghia- 

er(iiiea 

I;h\':i, 	Ai iiiI:iulial 	Pra(Icsii 	M i7oraili 
M;iuiipur 	.Nag:iI:irid, 	lripnra, 	Sikkiuii, 

I) 

Nu. 
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1 .alkh Division of juiniiiu & IKlshmii 

slate, I atiani and Spiti District niid Paiii 

Slih-E)ivisioll of C_Iiaiiiba District of  

I litti dial l'iiicsli, i\iil utah all(I Nlico-

1)ar lslaii(l or LakIusodcCP). 

Note 4 Iii respect of posts, the ipO iii-

ments to which are made thtougli Em p-

loytucnt Exchange, the crucial date For 

(icIcrnhinwg the an limit, in cacti case 

be the last date Upt() which the employ-

inctit chaulgeS ate asked to 501)111 ii. the 

a tiles. 

to 	
II 	

- 	 12 

2ycarsiOf direct recruits Prouliotioti tailing which by 	
Promotion 

only 	
diucct recruitilicOt 	

Druitsii)ali jradc-lIl 1)OSSihig Diploti1a/NatiOIitl 

Trade Ccrtiticate in I)raItsInansliiI) (Civil/Mechani-

cal) of not lcs than 2 years duration or equivalent 

troll) a lecogoNed iiistitute/l1oard with 9 years 

rcgu tar service in the giade. 

Ok 

l)raftsmall Grade-ill, not possessitig Diploma/National 

Trade (..crtiiicate in Dra[tsiiiahishiP (Civih/McChatii 

cat) of 2 years duration, with 13 years regular service 

in the grade a id having passesd the depart mental 

exaininat 00. The 1)rattslulahi Grade-Ill not pos-

scssiuig i)iplolla/Natiotial Trade CertiFicate in 

Draltsn1alitl1l) (CIviifMeClli1iIcal) shall be eligible 

for appearing ill the departmental examination 

only alter rendering years regular service in the 

grade. 

II 

1)cpat thiicIitli ProhliOtioti 
(uullllll(ICC 

Grout) 'C' (uli-ili1i15tCt) 

I. Sect ctary/Direcbot (Adliiiliktratbol))/ IICL(0I (Estabhisll1iiC0o) 

Central Water Comhi)iSsiohi 	
_Chail'lilaui 

Director/l)eP0(Y Director Of aiiy technical dii cctolatc, 

Cetitrat Water Coll"lliSsioll

- Me iihcu 

Under Secretary, Central Electricity AuthOlitY 
	-- Meinhem 

Under Secretary, etitral Water CoiimlilisSbon 	
_-MClllt)Cr 

14 

Not lpj)hiciblc 

2 	
3 	 4 

. DmalNm°' 	
G6L(2t)2) 	

Gcnral Central 	
l, 4l)ll0l()0600l),' 	Not apphcabhe 

Giade I1 	 'Smhi:Ct fl \lriat ui 	Semvice 	p Grou 'C 

ltl11e1RlC01 on 	 Nuii-( i:l/cl ted Null- 

\V() i kiollIt. 	
r\hlllite1id 

4 

Ii 
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- 	

- 

f 	to 25 ;eaIs 
No 	

- 
(f':ixltle 'or Govci iiiiie( Servants (i)Mriculatkmn or equivalent 	No 

i(j)I0 
1(1 	yea, s) front a rccogiiiscd Uiik'cr- 

I 	: 	I'la;ibIe fr Sutcdulc (l Castes!. 
SOy /ltoard. 

(ii) D 	lonia/Natiotial Trat'e Sclpett.tilcd 	I'rili.s/ Oilier ftickwarr[ Clas 

:itnl Cci taipi other Categories 
Ceitificate in 	Draftltia,i5f1jf) 

as Ilotificd by 
(lie ('cu lt al Goverinuietil from time 

(Civil/ Mechaical) of lot it

less to 
tune. (bait 2 years duration 

Note 2: Rciax:ibli 	Cuiiittlalively with aity 
iroiii a recogit ised 1uitit ute/ 

ot luer 	:ie 	relaxatiouu 11r Sched! 	Casies/ 
Iloard. 

.CIiC(t ILI 	lrTl).S/ Oilier 	flack ward CIsse, 
Note 3 	: 	Ilie crucial 	(late hr (tctcrmiuuiiug 

I lie lige lituuit sImil h 	(lie closing date iou' 

ieceipl of applicaliotis from candidates ii 
Iida (and 	not the closing (Lite I)lCScuibcd 
ioI 	those iii /\ssani, 	Megha laya, i\rui,a- 

Mti.orai,i, 	Muuipu, 	Nagc- 
laud, 	Iripur:t, Sikkiiut, 	Lucia kit 	Diviji1 
otiauiiuii, 	&KISfuuitir¼tlte 	Laltaul ¶ 

hid 	Spiti l)istrct and Pauugi Sith-Divisi01 
ol 	(.'luuiiih,t 	l)islriu( 	of I Iiuiiueliul 	Piadesli 
AjicLtiuii,i auuct 	Nicol)aI- 	IsliutuL or 	Laksht- 
cleeji). 

Note 'I: lii respect of 	posts tii 	appoiuul- 
lucius 	to 	vliicfi 	ire 	uiitde 	tlirouifi 	Liii- 
plyuiieiuf 	Lxluauuge, 	the crucial 	dale hir 
deeriiuiuuiuup the age liuuuit, in each else be 

hue last ([ate upto which the euiiployliieuu( 

are asked (o stul,unjt 	(lie nahin's. 

It) 	
II 

12 

2ycai.s 	
Direct iccruituiucui( 

Not iLI)I)hctbIe 

3' 
14 

L)epn 	iuieuutul 	P 	d)uun)lioul 	Colituitilee 	Guouip 	'C' (Noui-Iiliuuisteria!) I. No- applicable 
.SCcie(;ury/h)juctr (Adiiiiilis(ra(iui)/I)jFcctr (LsIablishineii) 
(eiutial 	Walci 	(01111i(iSSIOut. 

--Chaiuiiiuit 
2. 	I)iu ector Deputy Diuctor of auuy technical directorate, 

Central \Vater Coniuuijssi:u 
----Memb- 

3 	I hlflci 	Sect cliry 	Cent ral 	Lheetricity Authurity.lenui,r 
l.(hidcr SueIet:uiy ('coral 	Water (.'ouuuuuuissi1 ••- Mcnibr 

2 	 3 4 	 5 
'I. 	Sun \'cyor 	 17 1 (2(1(12) "Subject to 	General Central Rs. 4 0(0)-1O0-6000' 	Nu 	ippIicuhfc vu, atiouu dependent 	Service, Group 'C' 

on wou Iloa,L 	Nouu-Gaicltcd 	No- 
innis erial. 
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Not eNcr(liIII! 25 	ears (Rclnxabk lot 	Nat appIiCaI)IC LseifliaI 	 Not applicable 

(vertimeill 	;crVtIit 	uplo 'lu years) Diphitna in Surveying 

No 	I 	It'Iax;hlt 	i.' 	5th 	t.I 	1 	C. ola 	rco'ititt 	iitiitIne 

IRdtIIIal 	IFi 	./)Ilt(I 	ItacItvard 	('l:t;s. Ntti,i,;tI 	Ir,tde 	(it 	1Ic'.IC 

anti certain other categories as tiotilied in Surveyit 	awarded I 

by the CitlraI Govcittiit'a1 trait tim; It) 	., the Mini arv or Lnhur. 

Shotdd 	h; 	familiar 
tune. 	

. 

Note 2 : 	l&elaxabh: cutnula1ivly With an Nvitll land surveying tualliod 

t>lltcr age F Jaxntion Ir Sdiedukd (ujcs/ . 	\ 	Ii IlL u c ol tapes, chains 

Selictiuled 	li1,cs/OtItcr l3ackward CI1ses. cotnh's.uss. 	i,ilrttiiicttt 	aitd 

Now 3 	: 	Ihe c,ti':it) WiLe lot 	detcniiiiiiiig Ow uk.. 	atd shottlit 11: 	attic 

the age limit shall 11.; tile Josing date 	or to di co;itour surveying in 

receipt 	at 	:tpphic;It.u)tls 	COIN c:umi.idatec iii cOiiiICCtiOtls with roads. pipeline 

lititia (and itot the closing (tate 1,I°eSUI11)Cd and similar projects 

Vol ,  those in Asani, Mcphulayu. At wuiclmal 	 . . 

l'radcshi, 	Mi,.oiaiti, M:tni1)w', 	Nliitul, 

Itipina, Sikkitn, 	Lad:tklt, 	I)ivisoit oI •  

.Iiiitititu & Kaslttitis 	Slate. 	I.aIiauI anti 	Spi(i 

I)islricl 	and 	l;tii'i 	Suh-I)ivisioit 	at 	(Ii:itiilut 

l)istriet 	till littuicl:tI 	Prndslt, 	,\iilII 	'mm 

:tmtti Nicob:tt 	Isl_nt or 	Laksitadeep). 

Nate 4: In respect '  al pasis, 	the all- 

ptntItIt)eIl)5 to 	which are iu:ule llit't'uli 

Limiploytitenl 	l!xuliaiige the ci'ueial dah.: 

lam 	tletettltimiillg the age limit, in each 

case be time last date upto which time 

employ mcnt exchanges are asked to s 111)11111. 

the names. 

LI 12 

2 years 	
Di rcct meeitLitfllctll Not applicable 

13 

I)ep:trlttte:ltal P i oiii'itit)il Coiitntillce (iioup C' (Nomi-iimiimistcri;Ll) 

I. 	Secretary Director (Aimnin st tin aim )/l)ircctor (Lsttblisimniemit). 

Ccitt ral Water ConintisSioti 	 -.---Ciiairntaii 

I)ircetor/Dcl)ILIY Director al aity technical .lircctorate. 

Ccitt at Water Coituitissioll 	 —Member 

Hiuler Setretaty. Cetitral Ilectricity Attt'ltorily 	--Meiuhr 

.1. 	I.iintcr Secretary. Cemmijiti Waler (.ottititissitllt 	- MLI1II)cI 

14 

Not .ppiicahlc 

2 

5. 	\Vircics; OpotIor 	171 

\tii:ttioimtti:lt:mitittl 

nit vnrk itcut 

3 	 .1 	 . 5 

(i:ticritI (..'ciilr:il 	 l&\. 4flOt) tI)t)_600)) 	Nott))))1ici1)le 

Scivice, Group '  

Nboit( ;,:tictt 

Non-mimimiklct al 

....................-.- -------- 



1v- Th 
,i?ii.tu111 	 .5 	I'I 

Ih lW(l 	ml 7 vcar. 	
Not ipplicabie 	(i) M: rçcci:iIic)'l 0lI(j1' 	 N o t c1ccb1 

(i:cx:i'llii 	 rv:cnt 	ccplo 	
vttciit II 0111 a rcc uuc'iicd 

'ill 	u:Ii) 	

Ii 	irt(ii1iVelilY 

Nuule I : 	I:iable hui 	ehednIed (:(lccI 	 (ii) Sccitt CIa 	C rtilictc ol 

;cdilecL iribs/O( he, IlackwnrlI 	
j)flijcjCeCV ol Wrei" s 

('l:ises and certain other categories as 	
. 	 OprfltflrS issu d by the 

notched by the Central GoVernment 	
Mhikirv or ColuincHC:UiOUS. 

Crow idle ((1 I jude, 

Note 2 	RcI:tx:uhcie citiiictliitively with any 	
OR 

uulhieFcee re xatiUdc For Scheduled 	
if 	 Hvu' yer 	rr ViLe iii the 

(ic'tc/ ScIcu:duhed 'hub s/Other I3ackw:ird 	
Arcii"d l'r" 	ii the lice oF 

(lasses. 	
Wir1e 	Op r;tt or (Anpii- 

Note 3 The ciucial (late For (Letermici- 	
Ca1)I to F-serviciflCil and 

icc 	liii: age limit shall b the closing date 	
srrViui 	)C1SOliiiCh ci 

For receipt oF 0p1)liCflhi011S From candidates 	 Arnid Forces). 

tic India (aiid not the closing (talc pres-

crihd icr thcuise in A';sani 	Meghalay:. 

Ariciacical Pr;cdeshi. Mii(ciuuc Manipur. 

N:!:il:ntl. i'l'iI)i'.t. Sikkni. 	L:cdiklc 

I)ivisioii ccl' .laniicici & Kis!iiiiir State. 

l.ahcaid acid Spili District Thid Pauigi Sub 

l)ivkhcn of Cliainba I)isirict of I linia-

cic:ul pr:cd.eslc. Aicitainan acid Nicobar 

Haiitl or l.akshaheep). 

Note 'I : Iii respect oF posts the appoint-

cicecits to which lie mmdc through Fici-

ploYidi1t I clu:ciip.es. time crncial date 

icr detcrccniiin{L the at 	hlimili, in each 

case h., lice last (hle tiplo which the ciii-

phc)Yilceiit eselia Icgus arc asked to sithiciit 

lice n:i lies. 

to 
 

2 ycur 	 I)iftcl reeruitnient 	
Nuc! pphicalii 

13 	
... 	 14 

Gropu 'C' Depart muemital Promotion Concmnitlec (Nouc-nhiIiiS(CrRtl). 	
Not applicable 

I. 	Sccrctary/Det0I' Adui1iii5tr8(i(ii1/Dm01 (FstbiiS1iiflCi1t). 

(cntaI Water ('oiimniicsion 	
—Chiairnian 

?. 	Director I )cjicllY Director 	Faav' I uloiiuUh (ti'cctniatc 

('ccc) nil Water (cunculcissioli 	
..- Memiclac 

1 	ticuter Seeret:ury, Central [kctricity Authority 
 

'1. 	1 cider Sccrct:li'y. ('c tctr:ul \Valcr ('ominissioll 	
-- Member 

- 	 I 	 2 	 3 

Wicehess Mechanic 	42 (21)1)2) Sctb- 	Gecieral Ceictral 	
R. '11)1)0-I 1)0.6000. 	NOt apphcable 

6. 	
jcCt to variiitniui 	Service, Group 	. 

depeimdeiit ccli work 	Non-Gaze) ted 

toad 	
NounhinictcrUcl 

- 	Big 	 ME  



illlA/H ii oi i't 	luNls:tu2/ 1 YA US I I IA 25 I91 Il 	r(I)V 

l 	Old 25 YeafS 	
Not pplieabtc 	

(i) Matiicu ition or equl- - 

(1)V(iIil1iCiItM s(rValit liph) 	
valent (1t(lCltl0i fioiii 

(1) 	ca'.) 	

,iccd tJliiVCi'\itYil'U 

Non' 	: Ut title to' Schedld (istcsf 	
(ii) I )i1htiii.I 	0 	lt'ii R'1/ 

1, 1 Iii,ld trihs/( )Ihtr (ktukward (lsscs 	
Radio Ictittl'" 

anti cci (alil 	((tel c:ICgl)iies aS ilOtiliC(i by 	
or HeCtiOI1 	Ironi any 

the Central Governiliclit ('roni time to 	
'l'CcIiIiiCaI In ;ti(UtC recog- 

to 	tie. 	

ed by hc Ccii t rat Govern - 

Note 2 : Ucla xablc cu mulatively with any 	
incnt and DiplO ni a varded 

oilier age relaatioI1 lt r Scheduled Cast Cs! 	

by State Uoa nt of Technical 

SuIted uled Tribes! Other t3ackwaid Classes. 	
Ilducat ion with six month 

Note 3 The crucial date Rr determining 	
experience in inaintailtilig 

the a'c limit shall be th closing date for 	
ticceSsarY picarit1g instrU- 

FCCCIPt ol applicatiolis from.candidttCS 	
nients and batteries and 

India (itid not (he dosing date prescribed 	
carrying ott adjust ments! 

(or time in Assa in. Meghalayl, Aruna- 	
repairs to time \Vi relcss sets. 

cliii l'i:u1e5lL M izoramn, Manipur, 	
Or 

mItid. 'Itipuni. Sikkim, 1:ulikli 	
ApprcnhiChiP ccrtilicate in 

I )jvoIi (ml ,liniiiut & Kashniir Stile 	
'lccliiiicitii 

Ltli:tol ank Spill I)ist rid and Pamigi 	
from ally Inthistill 'I'clmiiical 

St(bl)iVi5l011 o l ,  ('litmitba I)istrict of I hnia- 	
lislilul Certil 	tIe awa;'del 

cliii 
t'mmd,csh. Anttttntn and Nicobmi Island 	

by 	1tiOt1i Cou'icit for Trail- 

or Lakshtdeep) 	

ing in Vocational 'l'rade vii1m 

Nate 4 	In 	respect ol' 	posls 	
one year experieliCc in mtiii- 

I lie 	appoint mneitt to 	vhithi are 	
taming necessarY nicasurnig 

• 	mule through FniphoYiilemit Exchaittze, 	
in5trUnleh1(5'0 	batteries and 

the crucial date (or d e termining time age 	
carryiIil 	cot 	atltlstniciltc 

limit, in each cisc be Lite Iac( date upt o 	
!re pa irs (0 the \Vi reless sct. 

wInch the etmml)ioYnlC1t exchange tic 	
OR 

asked (0 submit I lie mimicS. 	
5 years cxpericllcc mo iii toy 

private' Public U ndcrtakin gs 

or/ Public org'' jsat.iO 115 iii 

ma'itcill nec a id repairs 
of electronics equipilleiltS arid 

allied accessories. 

OR 
CcrtihCtte of Voc1t1011a1 Coursc 

,n 	FAcet iou icsf Ridi of 

i'cclmn0ltY I mm 	a rccnguiiSctt 

Board of Scc,otary 'Fdu- 

cat 0 Ii. 

(2 

rcei'uit m 
years 	

nen 
2 	

t - -. 	
Not applica 

Direct 	

ble 	 - 

14 

(3 

Gm top 'C' 
()ep;tiimnetital PronutiOit ('tminmiittCC (Nnit.itiIti5tCl itl) 	

Not upplictl)lc 

I 	
Sccretiry/Di10fh Aimitii(iL' ion/Director (FstabhslmfllCulo). 

Chair 
('etutral \\'aler Conmnlis'ilOO. 	

- 	Ott O 

2. 	I )ireetor/t)cPut v Director of any 

'Fulmnical DirctorltC Central Water 
('0i)iiUiSit0i . Mcnibr 

I lmtrh'r Secretary. ('cotral Fleet icily AuthoritY I 
	-- Mettibr 

4. 	tJudcr Secretary. ('cut ral Water ('omnlisSiolt 
	-- McumthC 

I 

No. Sf20112/ F. No. 3 5/5/20(10- Fstt. I 

ASI 10K II IA, Under See>'. 



Adocate, Gauhati High Court 
Central Administrative Tribunal 
Sr. Central Govt. Standing Counsel 
Guwahati Bench, Guwahati - 781 005 

Residence 

Hengrabari Housing Colony 
L.I.G. - 3 (Top floor) 
Guwahati - 781 006 
265334(R),221 358 (C) 

EIIII 

To, 
Shri 
Advocate. 

Sub: Copy to-wiitten-stateinent4n-On4-1M.F4  

( 

f1  

Sir, 

Please find herewith a copywhicl% is being flied today. 

Please acknowledge receipt. 

Yours Sincerely, 

(ADeb Roy) 
Sr.C.G.S.C. 

CAT, Guwahati Bench. 

Undertake to serve copy to Shri 

(ADeb Roy) 
Sr.C.G.S.C. 

C.AT., Guwahati Bench. 


